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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL, 

PRINCIPAL BENCH, NEW DELHI (1) 

Original Application No.442/2021 

In the matter of: 

Gangadut Bhurdwaj National President ., Applicant 

Versus 

Govt. of NCT of Dethi & Ors, .-.Respondents 

RESPONSE ON BEHALF OF DELHI POLLUTON CONTROL 

COMMITTEE (RESPONDENT NUMBER-4) IN VIEW TO THE ORDER 

DATED 28.11.2022. 

ITIS MOST RESPECTFULLY SHOWETH: 

Affidavit of Dr. Anwar Ali Khan, presently working as Senior Environmental 

Engineer, Delhi Pollution Control Committee, 5" floor, ISBT Building, 

Kashmere Gate; New Delhi 110006 in compliance to the order dated 

28.11.2022. 

I the above-named deponent do hereby solemnly-affirm and declare that | am an 

authorized officer of the Delhi Pollution Control Committee and competent to 

swear in the present affidavit on the basis of records. 

That this Hon'ble Tribunal took up the above referred matter on 27.01.2022 and 

pleased to constitute a joint Committee of the DPCC and the District Magistrate 

(West) lo take action against PVC Bazar at Tikri Kalan, where big plastic cutter 

machines have been installed, 

That in compliance with the order dated 27.01.2022, DPCC filed the joint 

Committee report through email dated 25.11.2022, which is available on the 

records of this Hon'ble Tribunal. 

  
 



4, That, this Hon’ble Tribunal considered the report of DPCC on 28.11.2022 and 

pleased to direct to file consolidated report by the Joint Committee. 

‘That, DPCC issued a Jetter‘on 16.12.2022 to MCD and DDA in compliance of 

the orders dated 27.01.2022 and 28.11.2022 passed by this Hon'ble Tribunal. It 

was requested to look into the matter and ensure demarcation of the market 

through boundary wall and take action against the units littering the waste on 

roadside and running the industrial activity in non-confirming areas near to 

Tikkri, also DDA may like to cancel the licence of the such illegal units! shops 

indulge in polluting activities’ littering on road’ ground water extraction’ 

discharging effluents untreated MCD may.take action against any illegal units 

in residential areas in Tikkri and ensure removal of encroachment in the 

surrounding area as per their by-law. DDA and MCD may also join the joint 

drive With Revenue Department and DPCC for taking prompt action for closure 

of such units on spot. Copy of the letter dated 16.12.2022 is enclosed herewith 

as ANNEXURE-R-4/1. 

That again a joint inspection of the site was carried. out on 14,12:2022 and 

22.12.2022 by the representative of DPCC, Revenue Department and Delhi 

Police. During the inspection in the area grinding/plastic waste slorage’bazar at 

Tikkri Kalan wes sealed and details of the ection against the defaulters unit are 

as follows: 

S. No, Name and Address Status! Action Taken 

1, Mis Owner, Road No. 4, PVC © Unit engaged in 

Market Tikkri Kalan, grinding) ; cutting? 
storage of plastic 
waste, 

°® One DG set of 62.5 
KVA alongwith one 
grinding machine 
were sealed during 

  

  

  

  
  

  
inspection. 

2. Sh. Shiy Dayal, Road No. 4, N-|e Unit engaged in 
Block, PVC Market Tikkri Kalan prinding/ cutting? 

storage of plastic 
waste. 

« One grinding   machine was sealed 

J a _ == during inspection, 
a Mis Owner, PVC Market Tikkri e Unit engaged in 

Kalan. grinding! culling? 
storage of plastic 

    
   



(a, ) 
  

waste, Keo 

Two DG set of 62,5 
KYA alongwith one 
gnnding machine 
were sealed during 
inspection. 

  

Kalan.   
4. M's Owner, PVC Market Tikkri Unit engaged in 

erinding/ cutting/ 
storage of plastic 
waste. 

One DG set 
alongwith one 
grinding machine and 
Iwo cullers = were 
sealed during 
inspection. 

  

5. Shri Uimanshu Plastic, 
Market, Tikkri Kalan, 

Unit engaged in 
grinding! cutting; 
slarage of plastic 
waste. 

One grinding 
machine was sealed 

during inspection, 

~
 

  

Kalan, 

6. M's Owner, PVC Market Tikleri Unit engaged in 
erinding/ cuttings 
storage of plastic 
waste. 

One grinding 
machine was sealed 
during inspection. 

  

Marker Tikkri Kalan, 
(M. 9211114641) 

7. Sh. Shiv Charan, S/o Sh. Momraj, 
C-33A, Sworn Parly, New PV¥C 

nit. engaged in 
grinding! cutting! 
storage of plastic 
waste. 

One DG set of 40 
KVA alongwith one 
arinding machine 
were sealed during 
inspection. 

  

Kalan,     a 

Copies of the inspection report dated 14.12.2022 and 22.12.2022 are enclosed 

as ANNEXURE-R-4/2, 

8. SH. Ramesh Baswala, Road No. 3, 
M897+-786, PYC Market Tikkri   init engaged in 

grinding’ cutting,’ 
storage of plastic 
waste. 
One DG set of 40 
KVA alongwith ane, 
grinding machine 
were sealed during 
inspection. 

  
 



7. That, another joint inspection of the site was carried out on 16.02.2023 by the 

representative ol DPCC. Revenue Department and Delhi Police. During the 

inspection followagivete the observation: 

¢ No Grinding, Cutting and weshing activity was found however various 

types of scrap like waste Rubber, waste Plastic’ Plastic material. other 

waste rubberised‘plastic coated metals, electric wire and different plastic 

parts of vehicle ete, were found stored in mainly open plots as well as.on 

the footpath by ercroachment on public land by the various plot owners. 

¢ Manually sorting of various type of scraps was also carried out. 

© The officers from MCD and DDA were not present during the inspection, 

although DPCC has issued letter 0 MCD and DDA on 16.12.2022 for the 

joint team inspeciion of P¥YC market in Tikkri Kalan. 

8. That. the Central Govt vide notificetion dated 27.07.2015 notified the area of 

PVC Bazar, Tikri Kalan-as Utility (Solid Waste Management facility). Copy of 

the notification dated 27.07.2015 issued by Ministry of Urban Development, 

Govt. of India is enclosed herewith as ANNEXURE-R-4/3, 

9, That, in view of the above, the present response may kindly be taken on record, 

Prayed accordingly, ) i 

Beppe 

Verification “ 

Verified at New Dethi on this _/4 day ef March, 2023 that the contents of the above 

affidavit are true and correct fo my knowledge and noting false has been stated therein 

and no material has been concealed there from, 

 



i By Speed Post = 

x — | DELHI POLLUTION CONTROL COMMITTEE s 
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F. No. DPCCICMC-V1L2022/ 26 4 ys Q>- Dated . | % [12/2622 

To, pian = Aninereu re Ru) 
|. The Commissioner MCD. 2, The Executive Engineer (DDA), 
Dr, $.P. Mukherjee Civic Center, Delhi Development Authority, WD 7 
New Dethi-!10002. (DMD 3), DDA Paschim Vihar, 

New Delhi - | 10063. 

Subject: Compliance wort. OA No. 442/2021 in the matter of "Gangabut Bhardwaj National President 

Vs. Govt. of NCT of Dethi® regarding an legal big plastic cutter machine at PVC market in Tikri 

Kalan, Delhi-110015, 

Sir, 
Your kind attention is draws towands the NGT orders dated 27.01 2022 and 28,1 12022. in mater of 

OA No. $42:2021 the titled as *Gangabut Bhardwaj National President Vs. Govt, of NCT of Delhi” the 

court has ordered as following: 

“Having régaril to the seriousness of the allegations, it appears necessary to ascertain the factual 

position in the matter through a joint Committee of the DPCC and the District Magistrate- West. 

The DPCC will be the nodal agency for cvordination and compliance. The joint committee may 

meet within one month and andertake site visit and look into the grievance of the applicant. 

Factat and action tehen réport may be furnished within three months” 

“In view of te averments in the application and observations in the report of the Joint Committee, 

we consider it appropriate to have response of (1) the Government of NCT of Dethi through Chief 

Secretary, Government of NCT of Dethi, (2) the Chairman, Municipal Corporation of Dethi, (3) 

the Vice Chairman, Dethi Development Authority, (4) the DPCC, (5) the Deputy Commissioner 

(Revenue Department}-iWest Dethi, (6) Mr. Lakshmi Narayan, PVC Market, Tikkri Kaien and (7) 

Mr. Bitts, Opposite Shopping Centre, Opposite B49, PVC Market Tikkri Kafan whe stand 

impleaded as respondents No, I to 7. The Registry ts directed to prepare and attach memo of 

parties to the application and issue notices to respondents No. f ta 3 and 3 (o 7 requiring them to 

file their reply/response within two months at judiciat-ngitigov.in preferably in the form of 

searchable PDFYOCR supported PDF and not in the form of image PDE. 

In the complaint it has been alleged by Sh.Gangebut Bhardwaj, C emplainant that legal big cutters 

machines are causing lot of noise pollution and the waste water tse for washing plastic is injected in the 

ground by constructing bores and is thus getting mixed with ground werer causing lot of inconvenience to the 

public at large and causing environmental dimnage. 

You are requested t Kindly look into the matter and ensure demarcation of ihe market through 

boundary wall and tuke action against the units litéérine the waste on toadside ond running the industrial 

aecivity in non-confrming areas néar to likkri. DDA my like tocanced the licence of such iHegal units’/shops 

indulged in polluting activities’ fitering on read! ground water extraction‘discharging efluents untreated 

A 

 



(© 

MCD may take action against any illcgal units in residential areas in tikkel and ensuce removal of 

encroachment im the surrounding area as per their by-laws, DDA and MCD may also join the jot drive with 

revyenuc department and DPCC for taking promp: action for closure of such units on spot, 

Action taken report may be forwarded to DPCC for onward submission to Hon'ble NGT. 

   

  

(Dr, Anwar ee 
SEE,CMC-VI 

Copy to: 
1. Sh.Arvind Jain, SDM (Puncabi Bagh) Main Rohtak Road Niingiai, Delhi- | 1004) 

for kind infarmatior. 
4. Sh. Acvind Kamar Sharma, Tehsildar (Punjabi Bagh) Main Rohtak Road Nangloi, 

Delhi - 110041 foy kind information, 

of —



Otho"! 
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OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH G) 

GOVERNMENT OF N.C.T. OF DELHI Annet RY/r. 
MAIN ROHTAK ROAD, NANGLOI, DELHI-110041 

No.F(1)/SDM/PB/Sealing/2022/ & 4 Dated: {4 | rt i tol C 

ORDER 

Whereas Hon'ble National Green Tribunal, while hearing application OA 

No, 442/2021 titled “Gangabut Bhardwaj National President Vs. Govt. of NET of 

Delhi* on Dated 27.01.2022 has taken cognizance of the fact that illegal big 
cullcrs machines are causing lot of noise pollution and the waste water use for 

washing plastic js injected in the ground by constructing bores and is thus getting 

mixed with ground water and has directed DPCC and The District Magistrate 

(West) to take remedial action against the polluting‘illegal units operating in 

Tikri Kalan Delhi. 

Whereas joint inspection of team comprising of DPCC. and officials of The 

District Magistrate (West), today Inspected the unit 

namely {oD BGbA 122.4 barge Th Ab “14 PROG. A CBsE.. UR Et. Rabon 
Which was found engaged in the activity of Guineki ee 2). State de 9 fot ¢ 

And dperating with Non Conformity to Master Phan of Delhi 2021 on the sf Vp 

allotted plot given by DDA for the activity of plastic waste storage‘bazar at Tikri 

Kalan is causing Air Pollution’Water Pollution by its operation and operating 

without consent under Air Act, 1981 and Water Act, 1974 and without other 
licenses, The unit was reponedly running sincetbist ... Fporte of 

The operation above the unit was effectively closed in presence of 
representatives of joint team members is below: 

be. hy, 
Wwe 

IE POLICE REV DDA ppee 

Wing 4 fetbin bI OG teh, od Cale gf <4 gre 6nd f 4907 waht 

Copy received by: 

Name: phe he Der Pe 
Signature of owner/representative of unit: ro (In 

Mobile No: 

 



OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH 

GOVERNMENT OF N.C.T. OF DELHI 

MAIN ROHTAK ROAD, NANGLOI, DELHI-110041 

No.F(1)/SDM/PB/Sealing/2022/. 9 Dated: jl [12 ps2 a 

ORDER 

Whereas Hon'ble National Green Tribunal, while hearing application OA 

No, 4422021 titled “Gangabut Bhardwaj National President Vs. Govt, of NCT of 

Dethi™ on Dated 27.01.2022 has taken cognizance of the fact that illegal big 

culters machines are causing lot af qoise pollution and the waste water use for 
washing plastic is injected in the ground by constructing bores and is thus getting 

mixed with ground water and has directed DPCC and The District. Magistrate 
(West) to mke remedial action against the polluting/“illega! units operating in 

Tikrit Kalan Dethi. 

Whereas joint inspection of team comprising of DPCC and officials of The 

District Magistrate: ( West}. today Inspected the unit 
namely SAShin.ongad,, Rasd...NO:.4. 8 Blithe, » BME...cApateats Tek, bola 

at 4) Which was found engaged in the activity of Grindisg 4. stad o ae df. Pla shi. St tops 
And operating. with Non Conformity to Master Plan of Delhi 2021 on the: 

allotted plot given by DDA for the activity of plastic waste storage/bazar av Tikri 

Kalan is causing Air Pollution’Water Pollution by its operition and operating 

Without consent under Air Act, 198] and Water Act. 1974 and without other 

licenses, The unit was reportedly running since abbas... Mesth * vp d | 

The operation above the unit was effectively closed in presence of 
representatives of joint team members is below: 

~ DUM. cashew ot Gei wing rife &) a scot : Uigss 

} or 
Ac vie : 

DELHMT POLICE alte DDA pect 

Copy reecived by: 
— 

Name: yay RAV eK | 
Signature of ownerrepresentative of unit: 

Mobile No: Sey) wy BGR 

 



OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH , ) 

GOVERNMENT OF N.C,T. OF DELHI 

MAIN ROHTAK ROAD, NANGLOI, DELHI-110041 

No.F(1)/SDM/PB/Sealing/2022/¢ % Dated: tfraf » aap 

ORDER 

Whereas Hon'ble National Green Tribunal, while hearing application OA 

No, 42/2021 ithed “Gangabut Bhardwaj National President Vs. Govt. of NCT of 

Delhi” on Dated 27.01.2022 has taken cognizance of the fact that illegal big 

cutters machines are causing lot of noise pollution and the waste water use for 

washing plastic is injected in the ground by constructing bores and is thus getung 

mixed with ground water and has directed DPCC und The District Magistrate 
(West) to take remedial action against the polluting/illegal units operating in 

Tikri Kalan Delhi. 

Whereas joint inspection of team comprising of DPCC and officials of The 
District Magistrate (West). today Inspected the unit 

namely..led 22446840 5, beng. 4165621 fa,. ee Motket TIRES talon Od 
Which was found engaged in the activity of Chin A SMrba ge Gf fos tre, saps 
And operating with Non Conformity to Master tt of Delhi 2021 on the 

allotted plot given by DDA for the activity of plastic waste storage/bazar at Tikri 

Kalan is causing Air Pollution/Water Pollution by its operation and operating 

without consent under Air Act, 1981 and Water Act, 1974 and without other 

licenses, The unit was reportedly running since. Net... fiporle of 

The operation above the unit was effectively closed in presence of 
representatives of jomt team members ts- below: 

ss bento 
POLICE DDA DPCC 

2 Ousing Mion of (gist t, O2 Henfats§ way Sect, iaf 

Copy received by; 

Name: MO tancetr—4f fetson Cpfat tog 

Signature of owner‘representative of unit: 

Mabile No: 

 



OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH di) 

GOVERNMENT OF N.C.T. OF DELHI 

MAIN ROHTAK ROAD, NANGLOI, DELHI-110941 

No.F(1}/SDM/PB/Sealing/2022/ 0! Dated: (4 {}2 { 2onz 

ORDER 

Whereas Hon'ble National Green Tribunal, while hearing application OA 

No, 442/2021 titled “Gangabut Bhardwaj National President Vs. Goyt, of NCT of 

Delhi* on Dated 27.01.2022 has taken cognizance of the fact that illegal big 
cutters machines are causing tot of noise pollution and the waste water use for 

washing plasti¢ is injected in the ground by constructing bores and is thus getting 

mixed with ground water and has directed DPCC and The District Magistrate. 
(West) to take remedial action against the polluting/illegal units operating in 

Tikn Kalan Delhi. 

Whereas joint inspection of team comprising of DPCC and officials of The 

District Magistrate ({ West). today Inspected the unit . 

— namelylat: 26.6687 YS.,, lage. KGTRO IG ord nto, {uc Mather Tikes, 
vate SM wich was found engaged in the activity of Gish, & farts, sexop. 0, Stagagze Oe 

And operating with Non Conformity to Master Wie of Delhi 2021 on thel!? 9% Sq 
alloted plow given by DDA for the activity of plastic waste storage‘bazar at Tikri 

Kalan is causing Air Pollution’ Water Pollution by its operation and operating: 

without consent under Air Act, 1981 and Water Act, 1974 and without other 

licenses. The unil was reportedly running since... alist. Xepis.ta 

The operation above the unit was effectively closed in presence of 

representatives of joint team members is below: : : 

_ phe O&% set of ba RVA oon afss qendad ole} wih gre forsi-d Mc 

aonay id eh Sg Ne 

DELHE POLICE yay — DDA DPCC aul 
we , on, Ager 

cv ma é 

Copy received by: 

eee nto conrepRead Pevrer cn-froed 
Signature of ownersreprescntative of unit: 

Mobile No: 

     

 



Ww OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH 

GOVERNMENT OF N.C.T. OF DELHI 

MAIN ROHTAK ROAD, NANGLOI, DELHI-110041 

No.F(1)/SDM/PB/Sealing/2022/ «/, Dated: {4 | sae 

ORDER 

Whereas Hon'ble National Green Tribunal, while hearing application OA 

No, 442/202) titled “Gangabut Bhardwaj National President Vs. Govt, of NCT of 

Dethi* on Dated 27.01.2022 has taken cognizance of the fact that illegal big 

cutters machines are causing lot of noise pollution and the waste water use for 

washing plastic is injected in the ground by constructing bores and is thus getting 

mixed with ground water and has directed DPCC and The District Magistrate 
(West) to take remedial action against the polluting‘illegal units operating in 
Tikri Kalan Delhi. 

Whereas joint inspection of team comprising of DPCC and officials of The 
District Magistrate (West), today Inspected the unit 

namely LAL 226A SAS, borg AB ORES Nets, bite kiln, Pe Matfet 
Which wus found engaged in the activity of Gains A Sintage -i ~ Paths. sty apes 
And operating with Non Conformity to Master Plan of Delhi 2021 on the. 
allotted plot given by DDA for the activity of plasticavaste storaze*bazar at Tikri 

Kalan is causing Air Po}lution* Water Pollution by its operation and operating 

Without consent under Air Act, 1981 and Water Act, 1974 and without other 
licenses, The unit was reportedly running since..tgh.. Rept to of 

Tipes tolar 

The operation above the unit was cffectively closed in presence of 
represematives of joint tgam members ts below: 

Oy 

7 a yA ( i 

DELHZPOLICE REVENUE DDA prec 
= DUS aa fer 4157) u GaAce f Vd ot 0G ¢ 1o0% 

et * $e ; 
— WMikote WE sctked- ble af, one 

Copy received by: 

Name: wo Contryhed feysion inde 4 

Signature of owner‘representative of unit: 

Mobile No: 

 



OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH 

GOVERNMENT OF N.C.T, OF DELHI 

MAIN ROHTAK ROAD, NANGLOI, DELHI-110041 

No.F(1)/SDM/PB/Sealing/2022/ .—~ Dated: Wha foene 

ORDER 

Whereas Hon'ble National Green Tribunal, while hearing application OA 

No. 42/2021 ttled “Gangabut Bhardwaj National President Vs, Govt, of NCT of 
Dethi” on Dated 27,01,2022 has taken cognizance of the fact that illegal big 

cutters machines are causing lot of noise pollution and the waste water use for 

washing plastic is injected in the ground by constructing bores and is thus getting 

mixed with ground water and has directed DPCC and The District Magistrate 
(West) t) take remedial action agaist the polluting/illegal units operating in 
Tikrit Kalan Delhi, 

Whereas joint inspection of team comprising of DPCC and officials of The 
District Magistrate se today Inspected the unit 

namely... Sho... Hersh. Qlerbse La AD HeI9 6 REREAD) coc 

Which was found engaged in thevactivity of xin deny. Shoot Pike, See 
And operating: with Non Conformity tw Master Plan of Delhi 202] on the 
allotted plot given by DDA for the activity of plastic waste storage/bazar at Tikri 
Kalan is causing Air Pollution/Water Pollution by its operation and operating 
without consent under Air Act, 1981 and Water Act, 1974 and without other 

licenses, The unit was reportedly running since, .Al.a-7, feet fa 

The operation above the unit was. effectively closed in presence of 
representatives of joint teag members is bekyw; 

F- . Gyan 
3LHI POLICE REVENUE DDA DPCC 

— Dusting SPEC OY gy (iaiading mie wx Stata! 

Copy received by: 

Name: 

Signature of owner/representative of unit: No Concer ned fe¥5 Oe ldacegd 

Mobile No: 

 



| 2 OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH a 
GOVERNMENT OF N.C.T. OF DELHI 

is 

MAIN ROHTAK ROAD, NANGLOI, DELAI-110041 

No.F{1)/SDM/PB/Sealing/2022/ 6 9 Dated: 9) 117, 196) 9 

ORDER 

Whereas Hon'ble National Green Tribunal, while hearing application OA 

No, 442/2021 tied “Gangabut Bhardwaj National President Vs. Govt. of NCT of 

Delhi” on Dated 27:01.2022 has taken cognizance of the fact that illegal big 
cutters machines are causing lot of noise pollution and the waste water use for 

washing plastic fs injected in the ground by constructing bores and is thus getting 

mixed with ground water and has directed DPCC and The District Magistrate 

(West) to take remedial action agaist the polluting/illegal units operating m 

Tikri Kaian Deshi. 

Whereas joint inspection of team comprising of DPCC and officials of The 

District Eine: (West), today Inspected he unit 

namely Sh.ROMSy. GOAWINN........ be ad tS Mat 18S dite Mar fet Tey 
Which was found engaged in the activity of 62. ah Ord Bhosage dhe faxtes se ‘Cop. 
And gperating with Non Conformity to Master Plan of Delhi 2021 on the 

allotted plot given by DDA for the-activity of plastic waste storage/bazar at Tikn 

Kalan is causing Air Pollution/Water Pollution by its operation and operating 

without consent under Air Act, 1981 and Water Act. 1974 and without other 

licenses, The unit was reportedly running since...ngt...Vapat taf 

The operation above the unit was effectively closed in presence of 

representatives of joint team members is below: ho ‘et 

BUN washes tio she Grek ond Oe Gearane fRVnd oe 
Ot Bam, ws Serta | ele Ried chee f Cyn 

yo 
DELHI POLICE HIB DDA prec Le\Y 

ai 2— EE, ONEK 

Copy received by: 

Name: eh .f0mest Ba swata 

Signature of owner/representative of unit: 

_ Mobile No: THEO FG SSS, 

bot 2 9664183 
eels Leny ) “FO: 162%! % 

 



a) ut 
OFFICE OF THE SUB-DIVISIONAL MAGISTRATE PUNJABI BAGH G4 

GOVERNMENT OF N.C.T. OF DELHI 

MAIN ROHTAK ROAD, NANGLOI, DELHI-110041 

No, F({1)/SDM/PB/Sealing/2022/0}. Dated: 22-12. D022 

ORDER 

Whereas Hon'ble National Green ‘Tribunal, while hearing application OA 

No. 442/2021 titled “Gangabut Bhardwaj National President Vs. Govt. of NCT of 

Dethi” on Dated 27.01.2022 has taken cognizance of the fact that illegal big 
cutters machines are causing lot of noise pollution and the waste water use for 

washing plastic is injected in the ground by constnicting bores and is thus getting 

mixed with ground water and has directed DPCC and The District Magistrate 
(West) to take remedial action against the polluting/illegal units operating in 

Tikni Kalan Dethi. 

Whereas joint inspection of team comprising of DPCC and officials of The 

District Magistrate (West), today Inspected the unit 

namely, Sk Shiv. AC. MTGE BCR, oho Put. Morbet “Tiki fobs pathy 

Which \eas found engaged in the activity of Grads reed. State. Leeks" vob» 
And operating with Non Conformity to Master Plan of Delhi 2021 on the: 

allotted plot given by DDA for the activity of plastic waste storage/bazar at Tikri 

Kalan js causing Air Pollution’Water Pollution by its operation and operating 

without consent under Air Act, 1981 and Water Act, 1974 and without other 

licenses, ‘The anit was reportedly running since... Nal..feposted 

The operation above the unit was effectively closed in presence of 

representatives of joint t members is below: 

ap 
o— Oh Lord 

DELHIPOLICE = REVENUE DDA pPcg, , Are 
it 

APTS 
~ alin. dinfetion or Gaindet cist 9 OGL Le yore dyad cm qerelee 

Cardi and Sere 4S |theot iy cy Clive 2 ~ Lo kvA fend 

lopy received by; 

Name: 2h . stuly chavon Sh sh. Mam 95" fy C- 3A Sern fy hy 

Signature of owner’representative of unit: by pst 

at f 2g. 67 i L 
Sai Loy :46:966983 

 



1s} 

WR we Ze Bae Aw aavo Mie REGD, NO. D, L-3300499 

  

EXTRAORDINARY 
WT [—waez 3_sy-we (Ii) 

PART I—Section 3—Sub-section (ii) 
wits & werner 

a PUBLISHED BY AUTHORITY 

oan a Taeett, wiaarz, ay 27, 201S/eraor §, 1937 
No, 1570} NEW DELHI, MONDAY, JULY 27, 2015/SHRAYANA 5, 1937 

ungtt Prenat area 
(Pratt wrt) 
anger 

wt faedtt, 27 wang, 2016 

WLM, 2047(a)—ac: feet areex cere H tee wae aT aefeiae a F eee Tf 

PRATT AMAT BT Mea aT, Tee fSeatt are ahha, 1957 (1957 wr 61) at arg F ora 

 aqare fare fare srfesenr grer as 26 aver, 2014 Ht ardor yaar Ta, Ff. 2160(%) 

3 wr area porary cars, H yan fera Fear seer ay rat Say Aiea A adhe F ate fier 

aac om afefenr Fy arr tien Ft se-grer (3) aren aeration areas afte Pe 

ae 2 

2. - war: Revit faare sewer arer wearer Meters H ateder AF are arafeeara weet 

neh Bear war 8; atx ae weara Peeeht fara aria ht sow HF Ah srquatea fre wa aT 

3, wae Hee WORTE A ee BHA H ae vege ax seas faa HoT H are, Feet Aree 

wart-2021 Hiatt Het aT Ps fear 

4. ae, a SH aaa Fare 11-9 A ST-aeT (2) arer yee sitet er wah) Hat 

gu, Bem ACH Wage ATT Trae Tae HTT H Saree ats A athe Ht sen Rett areer 

wara-2021 # farafafire dette sect 2 

3233 G¥2015 () 

 



2 

Se 

Hate arare afar, Shard art, Gee ae, secu #17540 a tee ATT A 

  

  

yori 

AS Fey ar Frater Ws agence Pear aa er 

ia = rant se Giawer arse | apart 
(Ram | Pefahtet 
2021) | whtafiier a7 

    

  Hehe ararz, =| -17540 crt. | fan | qatar (gd) | gee 24 

afta, tat TT) | Part (arr wafers | fam: 24 Hee 

wal, Tare Te, (40m) | Hera vette | wetera qlee) aware TE 
(G-1) i: 94 Htex arate 

              
per, a, #-13011/29/2014 SET] 

apfter yar, ae abe 

MINISTRY OF URBAN DEVELOPMENT 

(DELHI DIVISION) 

NOTIFICATION 

New Dethi, the 27th July, 2015 

S.0. 2047(E).—Whereas certain modifications which the Central Government proposed to 

meke in the Master Plan for Dethi regarding the area mentioned hereunder was pubtished in the 

Gazette of India, Extraordinary, as Public Notice vide No. $.0. 2160(E) dated 26/08/2014 by the 

Delhi Development Authority in accordance with the provisions of Section 44 of the Delhi 

Development Act, 1957 (61 of 1957) inviting objections/suggestions as required by sub-section (3) 

of Section 11-A of the said Act, within thirty day's from the date of the said notice, 

2. Whereas no objection/suggestion was received in this regard to the proposed 

modification and proposal was also approved at the meeting of the Delhi Development Authority. 

3, Whereas the Central Government have after carefully considecing all aspects of the 

matter, decided to modify the Master Plan for Delhi-2021, 

4. Now, therefore, in exercise of the powers conferred by sub-section (2) of Section 11-A of 

the said Act, the Central Government hereby makes the following modification in the said Master 

Plan for Delhi-2021 with effect from the date of publication of this Notification in the Gazette of 

India. 

     



(a) 
MODIFICATION: 

The land use of the area mensuring 17540 sqmt. in PVC Buzar Project, Tiksi Kalan, Rohtak Rosd, 

Zone-L is changed as per description listed below: 
  S. | 
  

Location Area Land use Land ase ! 
_Neo _(MPD-2024) to 
& | PVC Bazar Project, | 17540 | Manufactoring. y (U4) 24 Mi RAY 
| Tikri Kalan, Rohtak | (squnt) | Service & Repair | (Solid Waste | North: Rond 

| Road, Zone-L approx, | Industries (M-t) | Management 2A Mir (acres) Facil) Souib:RoadiGreen 
Bek 

| et: A Mt RW Road Pocket-T | 
West: 24 Mtr RAW | Read/Pocks!-§   

  

          
  

    Printed by tue Manager, Goveraiment of India Press, Ring Road, Mayapurl, New Dethi-f (G64 

and Published by the Controller of Pabliostions, Delhi-L 1OD54_ 
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